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Igsue notice to show oausé
as to why the impugned order:No.
dated 19/2000 dated 15.12.2000,
| Annexure 2 so far transfer and
posting of the applicant MreyNeiphal
Bhattachar jee LCS, Imphél. Customs
Division to Statistics Branch ’
Headquarter office, Shillong, as
well as the order No.11(3)/16/ET/
CC/CELL /5H/2001/16/E9(A) dated
16.3.2001 so far the applicant-is
concerned shall not be suspendede
| Returnable by 3 weeks. In the

meanthile, the operation of the
impugned order dated 15.12.200 and
{1643.2001 shall hot be
;untlﬁ further orders.
List on 25.4.,01 for orderse.

1L lagn,

-

Mr.D.P.Chaliha and Mrs.N.D.Goswami

e = e e e -~
e

Applicatidn is admitted.

!
;, . Heard learned counsel for the*
i
?
‘ Call for records. Retunmnable by

}

e

-‘'suspended

Vice~Chairman
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e
' Four weeks time allowed to the respondents
to file.

written statement. List ,fbr orders on

30.5.01. TInterim order dated 26.3.2001 shall
continue.

Vice-Chairman
Presenf7: The Hon'b.e ¥Mr Justice 2.

Agarwal, €hairman.

"

on appllcatlon made on behalf of
the a:pp respondents the C.A. is stood

over in order to enable the respondents
to file written statement.

List on 27.6.2001 for order.

o i
 Uritten statement has been Ffileds Mrs.
N,Q;Gosuami, appsaring on behalf of Mr;B.P.
Chaliha, '
rejoinder, - )
List on 18-7-2001 for orders.

\C (,Lét\ﬂd\»\>‘

Member

requasts for 2 wueeks time to file

". .

Written statement has been £ileds |
Mr.M.Chanda learned counsel for the
applicant prays for 3 weeks time to file
rejoinder, Prayer is allowed. List on
848401 for orders,

Meanwhile, interim order dated !
263,01 shall continue till the next

datee \ C (/ d (/\93\»‘)‘

Menber

TOET X o v e T



"}‘A

0.a. 117/2001

- Notes of the Registry

EDate

Order of the Tribunal

La o S

Cﬁf”iiék Nee enrolise
D 2.7 200) Sowt
S D. $echut\ k}j} \sw.w

Juw-w Akye @zﬂh
PC@LLFL$

A

- 2547 .2001

]
ch

‘present 3 The Hon'ble Mr Justice D.N.

Chowdhury, Vice-Chairman.
e Hemilie Mx KXKXShAaAEMX,
Xgm :

The matter was taken up at the

instance of .the learned counsel for

the applicant and posted for orders.

- Mrs N.D.Goswaml,learned counsel for
- the applicant submitted that sSmt. N.

Bhattachar jee, Inspector, Moreh L.C.5
under Imphgl Customs Division is

_retained'uﬂ€€%¢bresent place of posting

in partial modification of the office

- _order No.19/2000 dated 15.12.2000 vide

order N0.34/2001 dated 2.7.2001. The
order No.34/2001 is abcordingly kept “.
én«record. Alsc heard Mr A.Deb ROY,
learned Sr.C.G.5.C for the respondents.
In that view of the matter the appli-
cation stands dismissed as not pressed.

Vice-Chairman
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GUWAHATI BENCH $:: GUWAHATI

( An application under Section 19 of the Administrative

Wk caee. 232352377 )

Lole A
AL Aer

Tribunals Act, 1985).

Pitle of the Case $ OJlie NO [ F /2001

o

Mrse Neivhal Bhattacharjee ¢ Applicant.

-.Vs-
Union of India and others ¢ Respondents
INDEX
Sl. No. Amexpres Particulars Page No.
Te - Application ' 1 =-12
2. - Verification 13
N &LLW—A — :
3 | 1 WL*—Q@" 2 ) 14 =37 , 1
Fr fvaed~
4. 2 o Oopy of the impugned order B~ 4D
dxieit of transfer and rosting
dated 1541242000, |
5. 3 0ffice Memorandum dt. 24 +6 .85 4L
6. 4 Office Memorandum dte. 21.8.89 73
Te 5 Representation dated 19.12.2000 43~ 44
& 6. ‘ :rvﬁ'.z_e_y{bm Letlelf 76 3 200) 45

Filed by

Advocate .
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IN THE CENTRAL AIDMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

355 GUWAHATI.

( An application under Section 19 of the Administrative

Tribunals act, 1985 ).

BETWEEN

Mrs.' Neiphal Bhattacharjee

Wife of Shri Debashis Bhattacharjee

Inspector, Iand Cugtonms

Station Moreh

C/o Mr. C. Phangeo
Dewlahland

POoe & PoSe Imphal, Pb.nipa.ro

D

1.

2+

Union of India

Through the Secretary 1;6 the

Govermment of India,

Ministry of Fnance,

Depariment of Revenue,

Ney Delhi.

The Chairman

Central Board of Excise and Customs

Govermment of India,

Ministry of Pinance,

Department of Revenue,

New Delhi.

N L da sl b @" »
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Commissioner«of Customs

N«E. Region, Shillong.

5e . Commissioner of Central EBxcise,

NeEo 'Region, Shillong .

DETAITLS OF APPLICATION

Te | Particulars of orders against which this application

is made

| Thig application is made against the impugned order
of posting and transfer issued under office order No. 19/2000
dated '15.12.2000 yhereby the applicant is sought to the trans-
ferred and posted from %orch LCS Imphal Customs Division to
Statistics Branch Headduarter £ Office, Shillong and praying
for a directioh upon the respondents to allow the applicant to
continue either in the present place of posting at Morch or at»

Imphai.

2e Jurisdiction of the Tribunal.

That the applicant declares that the subject'_ matter
of this application is within the jurisdiction of the Hon 'ble
Tribunal. |

SV %



Be Limitation

The applicant further declares that this application
is made within the limitation prescribved under Section 21 of

the Administrative & Tribunals Act, 1985.

4. Facts_of the Case ¢
4.1 " That the applicant is a Citizen of India and a

resident of the address given in the cause title and as such
he is entitled to all the rights and privileges guaranteed

under the Constitution of India.

4.2 Phat your applicant is a Scheduled Tribe lady
Presently working as Ins\pecfor land Customs Stgtion Morch,
in the State of Manipur under .the Commissicner Customs,
Shillonge. The é.pplicant initially joined in service on
14471979 and during her service carrier she was transferred
and posted in different places in the North Bast Region and

the brief particular of Transfer and posting are given below 3

Sl. No. Station From _Po_ Remark
1. Customs Preventive 10.2.88 Sept/91 on promotion

Unit, MPhal ’

2. Customs Preventive October/91 10.1.93
Yost, Churachauvdpur.

3« Divisional Office, 1111993 July, 1995.

Tecmical Branch,
Imphale.

4. Customs Breventive dugust, 1995 28.02.96
Unit, Morch

5. Central Bxcise Range 01.3.1996 Sept/96
Pinsukia Division.

6. Central Bxcise Divi- Oct/96 May /97

sional Office, Tech. N N
Branch, Silchar. ; étw@@;%lz
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Te (ustoms Divisional Office  June/97  Dec/97
Teclnical Branch, Karimganj

8.' Customs Divisional Office January/98 29 .4 .99
Technical Branch, Imphal.

9. land Customs Station Morch  30.4 .99 Pill date

From above it is Quite clear that the applicant
was posted in the present station at Morch only with effect
from 30.4.99 and hereby she has completed only 1 year 9 month
at Morch. UWhen fixed tenure as per transfer policy is 4 years
as framed by the Board of Central Bxcise and Customs, New -
Delhi, Government of India which is issued under letter bearing
No. A=35017/28/92-pD~ITI-H dated 30.6.199%4. It is relévent to
mention here that the applicant belongs to Bxecutive Officei's
‘cadre and also belongs to Non-Gazetted Group=C cadre as yer
the transfer policy dated 30.6.94 it is categorically laid
down that the period of stay of on officer of Executive Cadré
at one station should o normally be four years, however it is
also stated that transfer may be made earlier if administrative
reduirements compasionate so necessiate. The relevent portion

of the poliey is Quoted beloy &

®I. Group 'C* mnd Group °'C' Officers $

(i) Period of stay at one station $

(a) Bxecutive Officers * The period of stay of an

Officer at one station should normally be 4 yearse..
Transfers may be made earlier if administrative

reQuirements or compassionate grounds, so necessikate.



-applicant being a scheduled Trive lady officer and a permanent
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(b) Ministerial Officers ¢ While @;@%éiial officers
are also liable to transfer, like Bxecutive Officers,
routine transfer of Ministerial Officers from one
station to enother should be avoided. However,

- Ministerial officers are liable to be transferred

from one charge to another at periodic intervals.®

FProm above it is also clear that the applicant is
entitled to stay at the present place of posting atleast for
a period 'of 4 years « It is further stated that in the said
policy also there is a clause in para 3 that posting of husband
and. wife should bc_e made in the light of the memorandum dated
¢4 486 isgued by the Department of Personnel and Training office
Mem;orandum dated 3.4.86 subjéct to administrative reQuirements/ -
exigencius o In this connection it is also stated that she had
ma:lf'ried t0 Shri Debashis Bhattacharjee Superintendent serving
inithe same department ag Superintendent. In thus connection
it-_i\s ought to be mention here that the hisband of the Shri
Bh?.ttacharje.e was also posted at Morch prior to posting of the

present applicant, but her husband was transferred from Morch

to Shillong vide order No. 18/2000 dated 15.12.2000, The

resident of Imphal presently suffering from various severe ail-
ments more particularly finding of her sufferings are as folloys

as detected on 15.7.99 from Xothari Medical Centre, Calcutta.

® Date of collection of sample $£8.,7.99

/V‘MZ%A
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"Date of collection of sample $ 8.7.99
Date of reporting ¢ 15.7.99

RVA ¢ DETECTED.

Remarks if any ¢

Points to be noted

1. Postive assay helps in detecting the presence

of HCV genome prior to Seroconversions

2. Positive assay detects chronic viral replication
among seropositive subjectse

5+ Positive assay helps in the detection of cases

- who will benefit from Interferron Therapy. Will

also help to monitor ™.
Barlier it was detected as follows after necessary .

medical tests are carried out in AADARSH Iaboratory (Clinical), ..~

Imphal én the basis of report dated 7+7e 99.
" RBPORT 0O N

GROSS ¢ A fey irregular grey white soft %issue pieces

altogether about 0.2 cc ; All embedded in one block

MICRO | ¢ Serial sections consist of fragments of colonic
mucose including the miscularis mucosae. The
surface epithelium shows superficial ulceration
in one of the fragments. It also shows a mild

~infillrate or lymphocyles and neutrbphils in

focal areas with some loss of goblel cells.

P Ma@w/ﬂ/j\ ‘
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The lamina pPropria shows a moderately'increaéed
number of plasma cells and lymphocytes, a sparse
infiltrate of neutrophils, occasional eosinophils

and microhaemorrhanges. The muscularis mucosae is

hyrertrophied.

No crypt abscess/diladation/alrophy/elongation,

Paneth cells, thickening of the basements membrane,

subepithelial collagen deposition, increased mitoses,

microthrombi, granuloma, intranuclear inclusions or
evidence of neoplasm is present. No. BH is seen in
the HXE or PAS stained sections.

Features are suggestive of NONSP, BACTERIAL RUXXX

COLITIS. How ever a follow up biopsy may be necessary

to rule out the possibility of an early stage of

ulcerative colities. "

The applicant is still suffering from the above
desease and how also under continuous medical treatment. Nece-
ssary medical certificates in support of her contentions are
enclosed as Annexure =1 series for perwsal of the Hon'ble
Tribunale It is relevent to mention here that applicant was also
under Medical treatment at Appollo hospitals, Chennai, during

month of July 1999 necessary certificate are enclosed.

Q@'P fAeole col a@aawé PV ,L,M_O/&S,LA/Q al
Aonnex ~ L (Ser) .
443 That your applicant further beg to state that noy
Morch

she is working at HOKE where her husband Sri Debashis Bhattacher-
Jee was posted in the same department of Central Exicse and Cus-

toms, he is now transferred and posted at i?i}long at ——
\ N
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at Headduarter Office vide transfer and posting orderﬁI§§ﬁ§f
under office order no.18/2000 dated 15.12.2000 from Moreh to
Shillong and accordingly my husband is relieved from Moreh.
Again vide impugned order no. 19/2000 dated 15.12.2000 the
applicant is ordered for transfer and posting from Moreh ICS
Customs Division to statistics Branch Headduarter Office,
Shillong. It is stated that your applicant never sought for
any posting at Shillong although the order of prosting of the
applicant might have been passed with the view of intention
to accomodate both hsband and wife in the same station but
unfortunately the present position of health condition of the |
applicant does not permit to move or to stay in a place like
Shillong which is situated in a high attitude » It is relevent
to mention here that the applicant not yet completed her 4(four)
years tenure under Custom Commissionerate since she has joined
only in the month of June 1997 under the Custom Commissionerate,
more over applicant joined only in the month of April®99 in the
present place of posting at Moreh, therefore he has not'yet
completed her four year tenure at Moreh, therefo?e she is
entitled to retain in the present place of posting till comple-
ssion of four years temure. It is 4 catagorically submitted
that the applicant seeking retention in the present place of

posting at Moreh or praying for her posting at Imphal under the
Customs Division especially on health ground moreover applicant
is belong to Scheduled Tribe community, as such she is entitle

to be posted nearer her Home Town, in this connection it is

P Aol c%a%ﬁ
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ought to be mentioned were that applicaﬁt‘tﬁ'é‘group 'C* catagory

of Central Governwent Bmployee as such she is entitled to protecti-s
on of office memorandum issued by the Government of India under
letter No. 36026/3/85-BST(SCT) dated 24.6+85 and O«Me dated
21481989 « Therefore fhe applicant is being discrementated in
the matter of posting and transfer as because she is now sought
to be transferred from Moreh to Shillong before completion of
her temure at Moreh in view of the transfer policy dated 30.5.94
issued by the Board of Central Bxcise and Customs, New Delhi
and more so when her severe ailment is brought to the notice of
Sri KeK. Das, Commissioner Customs, Shillong by her representation
dated 19+12.2000 but the same was not considered by the Commi-
ssioner and the same is also pending refer the Commissioner till £h
filing of this application before this Hon 'ble Tribunale. It ig
catagorically aubmitted that till filing of this application
she has not yet received any order of reliving her from Moreh
in viey of pendency of her representation but applicant is appre-
hending release at any momenty, in the circumstances finding no
other alternative, the applicant being a permanent resident of
Imphal praying a direction upon the respondent to allow her to
continue either at Moreh or at Imphal till the temure of 4 (four)
years is over or atleast for a further period of two years.
Erheane
\nCopy of the impugned order of transfer and posting
dated 1512.2000 as well as OdMe dated 24+6+85 and

OMe dated 2148.89 representation dated 19.12.2000

/r)/ué§7421;é£;;;%2?;ﬁaf
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are enclosed as Annexure=2, S0 4, 5 fespagj}igf
4.4. That by order dt. 16.3.2001, the representation of the
applicant has been rejected by the Deputy Commissiong Customs &
~

sttt »
Central Excise, withoul assigning any reason whatsoever, the re-

A

Jection order is cryptic, non=-speaking and the same has been
passed without application of mind, as such the impugned order of
rejection of the represeniation of the applicant dt. 16.3.2001 ig
liable to be set aside and quashed. It is stated that the appli~-
cant'is working at Morch L.C. Station, and the impugned order of
tranéfér and posting has not yet been effected but it is apprehendes
that the same may be effected at any moment.

Copy of the rejection order dt. 16.%3.2001 is enclosed

as Annexure- 6.
4.5 That this applicatibn is made bonafide and for the ends

of justice.

5e grounds for Relief with Iegal Provisione.

5e1 For that the applicant is suffering from severe ailment
as such it is difficﬁlt on the part of the applicaﬁt to stay in

a very high attitude at Shillong on health ground.

542 - Por that the applicant belongs to scheduled Triﬁe
Community as such she is entitled to get her posting near her homé
town as per office memorandum issued by the Government of India.
6.3 For that the applicant praying for a compassionate pos=~
ting either at Morech or at Imphal on health ground or modifying .
the impugned order of posting dated 15.12.2000,

544 For that the impugned order of transfer and posting
dated 15.12.2000 has been passed in total violation of professed

norms and trpnsfer policye. ——

NJM&W
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5e¢5 For that the applicant posted at Morech only in the
month of April 1999 and notyet completed four years tenure as

required under the transfer policy.

6o Details of remedy exhausted.

The applicant beg to state that there is no other
alternative remedy under any rule available before the applicant
them to approach the Hon'ble Tribunal by way of filing this O
Te Maiter not pending before any other Court/Pribunal.

The applicant further declares that she had not previo
sly filed any application, writ petition or sﬁiﬁ regarding the‘mat
in respect of which this application has been made before any cour
ofiléw or any other authority or any other Bench of the Tribunal

and/or any such application writ petition or pending before any

of then.

Reliefs sought for ¢ ' _T

In view of the facts and circumstances stated in

" following reliefs ¢

That the Hon'ble Tribunal be pleased to set aside th

//;~” i;pugned order of transfer and posting dated.15-12.2000 ( Annexure
so dor the appliceant is concerned. ,
8.2 That the Hon 'ble Pribunal be pleasedAto difect the
respondents to allow the applicant to continue either at moreh or
af Imphal, Customs Division on compassionate ground till the tenu
is over.
8.3 That the impugned letter dt. 16.3.2000 (Anneiurezs
rejecting the representation of the applicant be set aside and

quaShed.'
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8.3 Costs of the applicant. o
| — |
“—M“
9. Interim order prayed for $

During the pendency of this application the

applicant prays for the following relief ¢

9.1 Hon'ble Pribunal be pleased to stay the operation
of the impugned order of transfer and posting
dated 15+12.2000 ( ammexure - < ) so for the

applicant is concermed till final disposal of

this casee

100 0000'000oooooooooooococlooOoochooe0_ ﬁ

This application is filed through Advocate. —

1. - Particulars of Postal Order ¢ ' o
i. IO, TNo. 3 56 422857
ii. Date of Isme ¢ )5/3/27°!
iiip Issned from $ GOPCOO? Guwehatie
ive Payable at $ GP Loy Guwahati o
120 | List of enclosures $

' As stated in the Indexe

Ae .

| Verificationeseceocee

/L/,WZ ,

/
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VERIFICATION

I, Mrs. Neiphal Bhattacharjee, wife of Sri Debashis
Bhattacharjee aged about 47 years, resident of Dewlahland R
POe & PeSe Imphal, Manipur and working as Inspector, Iand
Costoms Station Roreh , applicant in this original application
do hereby verify that the statements and declare that the
slatements made in paragraphs 1 to 4 and 6 to 12 are true
to my lmowledge and those made in paragraph 5 are true %o my
legal advice and I have not guppresed aby material fact.

And I sign this verification on this the;ygeJ%ay of

Maneh
dennary, 2001 at Gueshati.

Signaturece
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21, Gre

Greams Road, Chennal - 600 006 Pho

8277447, 8274749

pR e,

Unit Mo, 646100 -

Recelved on: ,26/07/99" .

AME - Mrs XN JBhattacharjee.

qéi 39 e e F Bt Do Ward/OP: A=244

Reported on: 31/07/99

Peferred bry:'Dr.'Bha:és}:a Ce

MicroNo. " Hep=-479 .

our.cef'él':.'.Speclmen: - Blood

 SEROLOGY/IMMUNOLOGY REPOR
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BRUCELLA ABORTUS AGGLUINATION
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HBS Ag”.

ANt HBs A9

Positive

HBe Ag . Lo

Negative

Anti HBe Ag © .0

Positive

.

Anti HBc {13M) ;

g Negative

chbe i . S r“" .

ANTTHAV (fgm) * )

X

IR EFUT R

ALPHAFOETO PROTEIN " 7" V-

'C:ARCIN:O:EMBRYONIC'ANHGEN' :

IANTIHOV EIA 1 GENERATION:

3 -~

3 Eoy
7

D

r. M

P

A. THIRUNARAYAN, M.D.




_‘--TRANSPLANTAT!ON B :';-A olio
o IMMUNOLOGY g "_M.Emav!mmi?niglﬁii

£40 25 TARY LR I

Recetved on L 27/ 7/ 99
ﬁeporﬁed on : 30/ 7/ 99 ..
Lab No 158 2/ 99

RESULT
NEGATI VE

R IR

e ANY BY-THisk sEs "mfs METHOD, 1§ DETECTED IN A SMALL PERCENTAGE

Sriten bi v Yisiidcie ..

OF NORMAL ELDERLY IN{){VYD‘JALS iN NO'J iMMUNE DléCRDERS LIKE DIABETES 'GOUT

CEet e esiaas gl

2o

iy



Bty e ey T
3 =

415 !
)

p .. o MlCROBIOLOGY ; » .r:nar-c):s greaier s{rigﬁ_.h;m?ém medicare ﬁ v .,

.

‘s Received on :31/7/99 | E
“ Reported on :2/8/99
1< MicroNo.: U 7778

TV - N " T
4 ° R t'

NAME i, smastacharges | Ur Not 6461007

39 ! Sex: P WanOmK

o~

Sourée of Specimen - . Urine . - . ‘Ref by :Dr.Bhakiar @
“+ o0 GULTURE B SESITIVITY REPORT #7 "%

“Colonycount ;" = . D e e .
_2nitictic ‘Susceplibility Pattern
e 111011 ' “
| sl elgl e
~lalelglE sl - telolelei&lcelols
Q x{€y -§-.. <1<l € c
llzlElElslcls] el E el el ELEL |8l 815 2] |6 "
clEls el Bl ei=1G] ElElelsl g5l Bl 51 x| 5|2]16] 8l
%‘_’Egccgiﬁfgﬁggamsﬁgeggg
121tz 8lE1s1€l el cislei=lsle]| Bl 2zl 8l 2lslz]2
oo_mos-x<g>oo<,(<oouzzzo_smz
: o
e
H
:COD Heavy:M = Moderate SC Z'Scanty S = Sensfive R = Resigtzn | = Intermediate = "= - ceall b
“Kpicilfin. is,class disc for Amoxycilin®**Tetracycline is class < s i of sevacyclines <, ¢ by oy .
PRy e S R T T T T L T s ¢
Lo e L, .-._‘ v»‘_{‘ . P zemEa Ll
EA TR IR T I S PSR S R HE SR kHUJ:{Df&MéA JHlRUNARAX&N.MD

]

P Al AT ASER ~ 3
K e o Ly e SER4 :
H 3, _-» > _l"“f‘;ﬁ#g %S PITe L &}J ﬁ. _} Dv'zﬁg%:‘ﬁp“?ég s34 A = i ;
e e e e S RS AR DD SRR



i 7 © MOUNTING CHART
AH-QF-WS-0922

‘( i
A}E NAME :. M - /é ltﬂ‘(&‘\ (/(wu,; €L ; z o

O J t ER3ue]

o ‘" "‘;"%VI . ;;-**
= ﬁg‘" "ea‘&ﬁ'a@

3 ‘*-r.,

: vvs‘:'é' m 'ﬁ‘é"i

e —2S

- Tnm:ﬁ:gw&on : | Qg“qllo HOSpﬂ'CIIS

21, Grums Lano, Off. Greams Road Madras- 600006. Phono 8277447]8277059]8277052 Extn.: 9
'.')

E:- ‘Ms Neiphal Bhattachar jef Unit No. 646100 'l Received on: 27/7/99

| 39 ‘YIS gex; Female [ wardjQlx " A244 : Reported on: 2/8/99

Lab. No. Cr34/99

:e"bf'-s'pgcimer-\:,. ) » Blood Referred by: py Bh'askar

MiSCELLANEOUS TEST REPORT

; ¢ ., T PO o v "
STIGATION:REQUESTED: . . CRYCGLOBULIN :
BRDOIIERIRY . '..';"" PR, .t T 13 ' ’ji. ..
. cee it . 2 ..... E . B 1:‘. ‘."'-'g ,‘ ; -S
) =" ‘; ,'.x" ! ; ' EIA 3N
o) .
:}:‘:“=~':f i 1 Lol
o 3 H i 1 _
i
I [
3 . )
E = h:G\"‘I"E‘ .
After '7 days P = u.,awlvs P
_. 11 ,‘,,t Toivee .o i irioa RN P PRI v
S SRR L I v S

L \ RN N \"/‘
. ' MMA MANL. - MDD



T R e T

i 75 AH-QF-WS-0927:

.

Y‘ k

. IMTERNAL MEDICIME . oo

;. MRS.N. | BHAT TAUHARJEE

.(“
¢
.
- - .
Yo s ' .
: 39 ¥R

N

.. ADDRESS . -t M G AVENUE P.0. % F.S.
MANIPUR. . 7.

STy DRiS. BHASKARY HMD ..

 DR: COL: KRISHNAN,

e

s HEPATITES —.F

i
LA

UFS.S.‘?._L".{ THE:
positive “ie
o given:

ot 1dose’motions’ si

te'

"
3

e
£

Tagiel
cittsd

R Ty

JEEA
I 3
"lwhv

o}d
s
Lk

i 731 )

d e
2

oo
FEESI T

S

1

S
paid

.',‘. 3

£ 1.D.5ND 1686100

ROOM NG 124478

: FEMALE

-fénﬁbeaNrgaoLpgisr;_f“
3 , 3

‘found’ Hepatites ™
evatuati on.” - Ghe

)

i

ncei 1.

57 /GHEAMS CANE, CHENNAI-600'008
HONE | 8293333, 8290

s
. ‘\

s,




'twevm gvoc‘m mon n moaom mcao

el

aéesasa azgozoo ’M'?“ffz y

51Recewed on': 797-7-99

646100

NKME Mrs Bhattacharjee ~ Unlt,No
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AgE : 3y CSex 1 F Vel Mooz Wehe  DE225/07/99 |
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[P=Neg: Ward-ted:EMR 92 B JRepo. On :25/07/99

Nature of V!—.‘»k:x_gc:iuucnx : BLOOD : , 24 'Ht-.Lub:Ho: ‘ J

EETen o e o ERES ML

RESULTY HORMAL RANGE
N Glucose Raondom & - 95 wg/d] SN [ IS V(I
B Blood i ea 28 wfdl . 15 - W
' Seum Creatinive 0.8 #g/dl 0SS -T2
Todium 138 afgiL 130 - ns
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Phones . .91 -385-221609, 311551 (O}, Fax: 91-385—22!609

Regd. No MNHCR/OOd/CL,/Q—! 7/9/

NNATIS "\ r-xr‘-*"“(“ LA 1(‘:'-\'\ SN et w\b‘\‘ Thaain ,f;v':z Pregrar e . 7 ' Dr. Th Dhabali Singh )
' MBBS, MD, FAIM

i ' - ' - o 'uJ"'w Assoumc Professor of 2
’ RIMS, Imoh;! t4a

Rererence No. % L86 pate : 19/07/99
Name [:'Hrs N. Bhattachar)ee
A2 Loo49 vears A Sex : Female
Asdreszs ; Thanaal 8azar '
geferres Bv. f: DL H.Siegh MD, DM
e e v *T_ — i o -
! . HETHAO(S)
O3T(5 | RESULT(S) ©REFERENCE VALUE(S)
JEOTUPEIUON s ;.._ S . s
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i S - S - a0 U/L
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5 230926
REF. NO 5/23 07 99
NAE MRS, . BHATTACHARYA 4l YRS
ADDRESS M G AVENUE.
REFDID 0R L M SIGH MD DM
TEST OGHE URINE FE LD FE% GBP, PRUTH TNE PTIR PLATELET COUMT & CRIN ‘
REPORT ON
4. HEMOGLOBIN 13.6 gm% e
2 PROTHROMBIN TIME 13 secs {Control - 13 secs)
3.PTIK m ser'; {Control - 23 secs) 7 ~Y i :
4 PLATELET COUNT 1, 56 000/ cu mm. oo |
5 SERUM CREATININE 09 mydi. NV 0514 mgidd e

6. GENERAL BLOOD PICTURE

7. URINE RE -

Physical Examination
Volume.
Color.
Sediment.
Ddour.

Chemical Examination
2
Sugar.
Prolein.

Phwer ssopic Exammalor

e B
Ches il

Crysials.
Casts,
Epithefial celiy

-~ PR
Lathees

Normochromic-and aormocytic red celts. TLC &
04 C.wathin normal.range. No P or immature cells

seen.
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lMPHAL ENDOSCOPY CENTRE

i - MEDICAL GASTROENTEFIOLOGY
{ IMPHAL- 795 001, MANIPUR 20385 230563

Patient's Name M’J N 8}1“#4('{’&/“ Age 3.9 Sex F
Address [N G) J}vcwue Regd No&[)a!e 35;0773)7
___OPD REGISTRATION CARD

Consultant :
Dr. I.M. Singh v
M, MU, DM GAS Hl()l;N'I}LHULUGY (PGHCHAND.)
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MEDICAL GASTROENTEHOLOGY SERVICES

Thangai Bazar, Khoyathong Road A
Near Post Office, Imphal- 795 001 (Mampur)
= 230563 -

!

G.l. ENDOSCOPY REPOR,T_.

ENDOSCOPY NO.& DATE 5 b- 0/ b-7-119 r/ 7

NAME Mrs. N Bhatlacrmaxjee pqe 39 SEX /~

z ) i -

REFD.BY

- - . | L Cosf
INDICATION/GLINICAL DIAGNOSIS Lvaluclion  of U6 A Loms

| - .
TYPE OF ENDOSCOPY ,, U G,) Emolosco Py
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-JL,/\ | " BM(J /:- Md_ Ao mal

| L J\/U LL/Cev - NVO 370‘“’/"—
/ o . /J?.- lo&lm recl  Comg entect
| o SPot  in Boolyo lare ot

J . P v /\,l) ;Q-U_; | \,fa-gl‘a;\'rd.

4. DUDDEW@ /S:‘ Paw/‘ E Buls - '\f"?”"""‘l

Advice :- - 5’\0\/’( No Moy, Mo

| N T e
bps_ 5 Do et

‘ v - Co -
Signatur€of Endoscopist : Y ';‘ RO ‘(A’7°M {;1

o Ao/’we, Hatm
4 ,e: | r_‘ ":'.‘ /L/[J?/ &

e



e ol el S e s
Vot s s s v
CRR TRARL O R
S

IMPHAL ENDOSCQPY CENTRE
| MEDICAL GASTROENTEROLOGY senwcss

Thangal Bazar, Khoyathong Road
Near Post Offlce, Imphal- 795 001 (Ma
/ ® 2306563 -~

G.1. ENDOSCOP nEpon’_T__;

c-ival 770997

ENDOSCOPY N(D & DATE

; 5/10171/.qc~/\awcc L
nawe M. N | AGE 3 9 sex F
REFD. BY ~ o i
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KANGLA PARK MOREH PARKING '
IMPHAL - MANIPUR

® : 230926 '

REF. NO. :- AH - 350/07.07.99. (D. NO. - 39/07.07.99)
NAME ) : MRS. N. BHATTACHARJEE 139 YRSFF.
ADDRESS THANGAL BAZAR.
REFD BY. DR.LM.SINGH MD, DM.
TEST DONE. SIGMOID COLON TISSUE FOR HPE.

e !
REPORT ON
GROSS A few imeqular grey while soft tissue pieces allogether about
. 02c¢cc; Al embedded in one block.
MICRO Serial sections consist of fragmenis of colonic mucosa including

the muscularis mucosae. The surface eprthel:um shows superficial ulcer-
ation in one of lhe fragments Il also shows a mild infitrate of lymphocyles
and neulrophils in focal areas with some loss of goblet cells. The lamina
propria shows a moderale& increased number of plasma cells and
lymphocyles, a sparse infillrate of neutrophils occasional eosinophils and
microhaemorrhages. The muscularis mucosae is hyperlrophled

No crypt abscess / dilatation / atrophy/ elongation, Paneth cells,
thickening of the basements membrane, subepnhehal_collagen depaosition,
increased mitoses, microthrombi, granuloma, infranuclear inclusions or
evidence of neoplasm is present. No EHis seen inthe H & E or PAS
stained seclions. ' .

Fealures are suggeslive of NONSP. BACTERIAL COLITIS. How .
ever a follow up biopsy may be necessary to rule out the possibility of an

r—

early stage of ulcerative colitis.
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BABINA ch\gnostlc Centre

RIMS Road, Imphal - 795 001. Manipur. India B 3
Phones : 91-385-221609, 311551 (0), Fax: 91-385 221609 .
Regd. No.: MNHCR/004/CL/94 o '
;'{ i ’ A NATIONAL REFER[:NCE LABORATORY under IAF;M Quality Control Programme ' K : Dr; Th. Dhabali Singh
' ’ MBBS,-MD, FAIMS
Former Assaclate Professor of Pathology
. RIMS, Imphal, Manipur
Reference No. : L48 _ ST “Date : 05/07/99
Name ~ : Mrs.N. Bhattachar;ee : v , S
Age : 39 Yearcs : . . Sex : Female
Addles= : Thangal Bazar = . : ' L C
Feferred By ¢ Dvr.L.M. Slngh MD DM
--._..-_T._..-_.-..-.. v L v . METHOD(S)
TEST(S) ' ' RESULT(S) .." , " REFERENCE VALUE(S)
SBOT(AST) : S LwssuL
SBPT(ALT): ; 5 U

HVC Elisa Test (C) - Negative .

BABINA— o o . 1\

A multifarious Diagnostic Centre under one roof . For Babina Diagnostic Centre

CLINICAL LAB @ X-RAY & ULTRASOUND @ ECG ® ENG & AUDIOMETRY ® SPIROMETRY @ ENDOSCOPY. (1



BHBINFI Dmgnostlc Centrc R -
RIMS Road, Imphal 795 001. Manipur. india . 341 L o
Phones : 91385221603, 311551 (0), Fax : 9%385221609 :

Regd No.: MNHCR/004/CL/94

-"-"‘br Thv Dhabali Sihgh

- ANATIONAL REFEZERENCE LABORATORY undei !APM Q;;aﬁ};%’té@hi'mi Pebgramne
| B R - MBBS,-MD, FAIMS

{
‘ f’ ' 'Forrne Assoaate Prafessor of Pathology
, . S RIMS Imphal, Manipur
. o : , .

Reference No. llSlo ' o - L “‘;‘f);;e‘._‘ls‘::()7/o"7/99

rirs N. Bhattachar;ee SRR el AR T
3:? Years ' o T R Gex iy Female
QruL.M.Singh MD DM ‘ a

Name

Age

Address
Referred Ry

- - - g 7 METHOD(S).
TEST(S) | | RESULT(S). . REFERENCE VALUE(S)

SERUM AUSTRALIA ANTIGEN: Positive = . Imnlinochromatography o

i
1
!
i .
i
f

BABINA— | . :
A multifarious Diagnostic Centre under one roof. ' ' T For Babma Diagnostic Cent:e
‘CLINICAL LAB ¢ X-RAY o ULTRASCUND @ ECG @ ENG ® AUDiOMETBY L] SPIROMETRY & ENDOSCOPY. I/
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RIMS Road Imphal - 795 001. Manipur. India
Phones : .91-385 2216'09 311551 (0), Fax:91-385-221609
Regd. No: MNHCR/004/CL/94

BﬂBINﬂ Diagnostic Centro SO W

A NAT!ONAL REFERENCE LABORATORY under I/\PM Quality Conlro! Programmc R . ’ Dr T{; Dhabali Sl;n f
A gh .

MOoBs,-MD, FAIMS

lomu:r Assoclate P'rafessor of Pathology
RIMS, Imphal Manipur

)]

| .
! _ o . R ' .

i

Reference No.|: LS2 - - o 7 Date : 04/07/99
- Name {1 Mra-N. Bhdttacharjee . : ' ,
Age ‘'t 39 Years : - - Gex : Female
Address ' Thangal Bazar I - '
_Referred By !: Dr.L.M.Singh MD DM -
: | . s . . . meTHOD(S)
TEST(8) . ' RESULT(S) - - - REFERENCE VALUE(S)

Anti—HEPATITié C Virus Ab.: " positive -

Remarks: ' : '
'Detection whth the help of ImmunoComb 11 HCV, a rapid and
sensxtlve screening test for the differential detection of
antx—HCV antibodies directed.against STRUCTURAL:{Core.and

Envelope) and’ NON—STRUCTURAL ( .NS2. .and .NS5): vira} protelns-

It is a useful taool for’ rapid diagnosxs =
carriers of HCV. The results should als
relation to clinical. and other:laborato

”r

BABINA— ‘ L L e it o
: ' ntre
A multifarious Diagnostic Centre under one roof. for Babina DiagnaGstic F,C” ’
CLINICAL LAB ¢ X-RAY @ ULTRASOUND ~ ECG ® ENG @ AUDIOMETRY L4 SPIHOMETRY ¢ ENDOSCOPY.. F



Fulford (India) Limited-

Ta ' : | i
DR.T. K, MOrTRA T
l\olh.m (,( nire of (..t.slm( uluolu"\
Kaotltari Mc(h(.l! Centre -

84 Alipore Road,
(,.nlcu(l.x 700027

;1A¢6ﬁﬁﬁhigqadqdj£¥if"fiﬁ

Name : Mvre¢

Age ; 29 ,
ress
- Tel. No. : )

Referred by Dr : —_

HbsAg :

Anti-Hbs ;
Anti-Hbe : igm :’vl
HbeAg : )
Anti - Hbe :
HBV DNA (PCR) :

LIVER FUNCTION TESTS

SGOT:

. .éGPT:_

BILIRUBIN :

ALP :

PATIENT S HISTORY

Dental visits
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- KOTHARI MEDICAL }2« CENTRE
I A SUPERSPECIALITY HOSPITAL |
‘4 © B3 ALIPORE ROAD, CALCUTTA - 700 027 ® PHONE - 4567050-59 ® FAX NO. : 91-33.4567045
hwwnNQ T 4177 '
Ref. No. : 67/99° -
. Name : MRS M BHATTACHARJIEE
Doctor  : LM SINGH -
Age ;40 : Sex: F

Date  : 15/07/99

'Reg.ij
Bed No. ;

Class : PRIVATE

s e arat et i e ot e ot e

Home Addrese .»

Date of collection of sample : 8.7.99 . .
Date of reporting- t 15.7.99
RNA : DETECTED. V7/ '

Remarls if:any :

Foints to be noted :

1. Positive JSsay helps in detéctihg'thé pFésenééiéf HCV genome
prior to Sercconversiqn. R o v :

<. Positive assay detects chronic’y

' if&ij%éblitatidﬁ'émong'
seropositive subjects;,':;- T A ) :

3. Fositive assay helps in ihéﬂaeteééiéh'oquase;gwhb will
benefit friom Interferron-Thgﬁapy.‘W;IL élspfhelp,to monitor

DR:.-T K.MALTRA, (MBBS, Ph.D)
‘.. CONSULTANT
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of Customs, North Eastem Ragion, v .
& d with immediale
~ offectand unti Asther orders - - Sikorg W ‘ '
S Nameof the Qfficer Place of Posting .
8/8&;‘ From To
l.  C.K. Chanda Dhubri Divisinal. Office Dhubri C.PF.
o ‘ Dhubri C. Exciss Division Guwahsti Customs Division
2  HP Shms Divisional Office. TinsukdsP.p.
' Dibrugarh C. Excige Division  Dj ‘Customs Divksion
3 N.Nandi Iagirood Range” Moreh LCS. -
_ Guwabati €. Ex. Division Impbal Custorus Division
4 P.L Sinh Nagaon Range Kxj. Feftyghat LC.S.
: T Guwahati C. Ex. Division gar) Custans  Division
5 T.C Mahama Jorhat Range A/;,. Intt. Unit
Jorhat CExcise Division - ’lmow.. Division .- .. . .
6 D.M Dss B.RPL- Range < m P.P.
- : DRrubri C.Excise Division | Customs Divi:bn
7 K.RNath * Divisional Office Mankachie LCS / P.8.
Dhubrl C.Ex. Division - Ouwabau Cumaros Division,
8 N.C.Duta Dibrugash A/E. . Aa, Nac/ latt, Unit
T . Dxbmguh C Ex. Divulm o Dim:pu;’ Cum'DiVil\‘on
9 PK _o;.xmwty Divisional Office . Tach/SWMj Branh
, . ’l'mnku C.Ex, Division Amm Cnmms Dtvmon
10 Salil Bhattachagee  Tinsukia—{ Range APRO.
o Tinmkh CEx Division Karungiuj Cum Dwmon
Il SwapanRoy | . L0.C. Sub Range }n CPF.
- Tinsukia C.Ex Division Apmq Customs Division
12 H. Basumatari Dhubri Range HaNlJM p.P.

Sub:- TMr &

Mmm

_ Dooegber 2000

_ Dhubri C.Ex. Division

mmawhmcm«mr of
Commsixsianarats of Custorws, N.ER, 848iong - mmn

mmmmmam rotation & adstments In the

g




133 G.C. Deka Dibg_xggrhCP.F
T Dimapur | Customs Division
/‘,ei B.C. Banuh _AJs Narc /1ntt Ung
o Dimapur Customs Diysion
18 L l‘hpp)oon . TechdSu/Ad
s n ' m_lgurCustomDrvmon
136_Q.Simte N LCS
M Pimapur Customs Division
137 M swamd-snm Afs, Nare/ Intt. Unit
_ ‘ oS Lmphsl Customs Division
! s TC Ngnhdmm{ng Als, Nare/ I, Uait
N L Tranhal Custonnis Division
9 N, Mmmba - Pyr—gy
o - Tisghal Custorus Division
140 S.Roy. , Pallel C.PF.
N — ; Imphal Customs Division
141 RK. s, Smgh Palld CPE.

»—.—'

" 143 'L Sirine

LS | !

" 144 - 1. Das:

\/u; m.N;mémjee )
| e © o s oy W{ﬂm DWBLW

Imphal Customs Division

Moreh L.CS.

S e

MonhCPF

P
2L s
B\:md) :
ms Dividion

quum g;y £
Dtmapur Cu.#oms Dlvmon

B r——— —_p

4

Nemposg LES,
Dimapur C_ﬁ}&om Dwuwn v

Tech/Ses/ M
- Dimapur Customs lenon v

A won e ._..r..»-.-.w..- ~—

Pallel C.P F

10 s 0 e 804

" Tmphal Cudmg vawion

ammwf L
Imphal Dlvmon

; Branch :
Dm”x_ggg_r'_” utmnsbmmn
£ 0TIV oUW M) mﬂnw
Guwah:m ustoms: D}mm
Tech./Su Bnnbh
Immphat C Dwkm
Swmux mnch
qus ’Slnnong

- o -..... o premedmain

Disposal {
'vahsic orme Division

146 G.Panei PamLEE e-»—-»&
DS Imphal Customs Division Lrphal { mn‘v‘l‘f‘ ’
U WHK Segp  Teb/SSLAL ‘&mx
NS S “Tznphal Customs Divisice "‘"_'P‘E_i Cus ""_?8‘33
148 P.L.Sinha - _MorshLES. DM LS
s Lpha! Customs Division _Dimapuf Customs Pivision
a ‘i
. 2 !
)gc-lg-ée 18:34 mmmrssxmamms 0364-223440 70:0386226868 PAGE 124
4 H , - -
L | ‘ - 4.
St N |
i . ‘“‘""’*“ﬁrﬂ Place of Posting
o 4 ‘, From . To
g ! '
14 A Hosin | | GhasapaaLCS. Dala L.CS. & )
g 49 . | Lo Guwahati Customs Division Guwaliati Cusmm Damiu
' A4 'D Rivea . X Cluevapess 1..0.0. c.econ !
. | f I' Guwahati Custoths Division  Haque. Oﬂ'm,ibbnuong
40, [1iShama 1l Mankachsr LC.S/P.P. ' Badarpur CBF :
y ! . . _ . L
A G.‘“Mwmm Katimganj Cpstoms Difision
&Y NI B R H e op R

¥ AN N A
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Bhiliong are borety pbibrpll dwphid
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N 1A éu-umm '

1. Lalawnhana

Antl-8muggling Unit -
Churschantpur R.P.
Morsh CPFy” |

Moreh L.C.8y" .

Khaumni CPF, |

.o e -
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i COPIES OF ORDERS —S.C./S.T. / ; /

,/( 71

G.L, Dept. of Per. & Trg., O.M. No. 36026/3/85-Est. (SCT), |
. dated 24-6-1985 - :

Subject :—Harassment of and discrimination against Scheduled Castes
© "and Scheduled Tribes employees. . .

Minisuies/Depa-rtmems are aware that the Government, as a part of
programme for the general welfare of the persons belonging to the
SCs/STs have provided - reservation in Central Governmént services
accompanied by various other benefits, concessions and relaxations. The
main objective .for providing reservation for Scheduled Castes and
Scheduled Tribes in appointment to Civil posts and services of the
Government is not just to give jobs to some persons belonging to these
communities and thereby, increase their representation in services but to
~uplift these people socially and merge them in the mainstream of the

nation.

red to far-off places and also placed at insignificant positions. It has also
been stated that ¢ ese officers are not accepted at their places of postings
by the concerned superior officers in some casesp A \/g

3. In this connection, it is emphasized that Government servants
should desist from any act of discrimination against members of SC/ST
communities on grounds of their social origin. It is also requested that
“senior officers, inc]uding the Liaison Officers of the Ministry/Depanmem,
should keep a close watch to ensure thar such incidents do not occur at
all.'However, if any such incident comes 1o the notice of the autherities,
action should be taken against the erring officials promptly.

4. Ministry of Finance, €tc., are-accordingly, requested to bring the
contents of tHis Office Memorandum 10 the notice of ajl concerned.

- ‘ 72 .

G.L, Dept. of Per. & Trg., 0.M. No. 36011/17/85-Est. (SCT),
dated 23-7-1985

Subjecz:—SG_lr_duping- of isolated posts for reservation for SCs and
Ts.

~ The existing Instructions provide thar in the case of posts filled by
- direct recruitment, isolated posts and small cadres may be grouped with
PoOsts in the same class for the purpose of reservation orders taking into
account the status, salary and qualifications prescribed for the posts in
question. Instances have come 10 the notice of this Ministry that in the

l/"‘
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100 | W

G.1., Dept. of Per. & Trg., O.M. No. 41013/1/89-Est. (SCT),
dated 6-7-1989

Subject:—Wilful and deliberate violation in the observance of ‘Reser-
vation Orders’ entails departmental action.

The undersigned is directed to invite attention to. Department of
Personnel and A.R., O.M. No. 27/2/71-Est. (SCT), dated 24-3-1972 and
No. 36011/7/80-Est. (SCT), dated 1-1-1980, which provide for depart-
mental action to be taken against officials guilty of deliberate negligence
and lapses in the observance of reservation orders.

2. Tuis reiterated that cases of wilful and deliberate violation of orders

may immediately be brought to the notice of appropriate authormes and
. suitable departmental action initiated."

101.

.1, Dept. of Per. & Trg., O.M. No. 36011/25/89-Est. (SCT),
dated 21-8-1989

Subject :-—Harassment of and-discrimination.against SC/ST officers
in placement/posting to be avoided.

Complaints aré often received of discrimination against . = Schedul-

ed Castes and Scheduled Tribes officials in the matter of . usting and-

placements. In this connection, attention is invited to this Department’s
O.M. No. 36026/3/85-Est. (SCT), dated 24th June, 1985, referred to in
para. 17.19 of the Brochure on Reservation for Scheduled Castes and

Scheduled Tribes in Services (7th edition). A copy of the OM is attached

for ready reference.

2. It is reiterated that in the matter of postings/placements of
- officers/staff,-no-discrimination should be shown against those belong-

ing to SC/ST. Complaints in this regard should be given due considera- .
. tion and should be brought to the notice of the Head of the Department

for corrective action, wherever necessary. Senior Officers, including
Liaison Officers, should keep a close watch 1o ensure thar incidents of
harassment of SC/ST officers and discriminatory treatment against them
do not occur. Prompt action should be taken against the erring officials
responsible for such lapses.

3. These instructions may be brought to the notice of all concerned
for information and compliance.

e ’ . ) A
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To

The Commissicner of Customs,
N.E.R. Shillong.

( Through Proper Channel )

Subject s Representation seeking retention at floreh

LaCe Station = submission of

Respected Sir,

Most humbly and respectfully I beg to submit
the following few lines before your kindself for favour

of kind and sympathetic consideration.

"That Sir, I have learnt that in terms of your
good of fice order No. 19/2000 dated 15.12.2000, communi-

cated to all concerned vide your office CNO. 11{3)16/ET/
CC/CELL/SH/ 2000/ 3950-4188(A) dated 15.12.2000, I have been

transferred from Moreh Land Customs Station to HQrs,

0ff ice, Shillong.

That Sir, in this cennection I beg to submit

that in terms of the Comm. HGrs. Estt. order No. 04/1999
dated 9.4.99, 1 have been transferred from Imphal Divisie-
nal of fice and pested at Moreh L.C. 8ltation on 29.4.99
only and , therefore, I am yet to cemplete my tenure in

the present place of poesting.

That sir, I have joined the Customs Ccmmissidn-,
erate only in the year 1997 on transfer from the Silchar l
Central Excise Division of Central Excisu"Commissionerate,ii
Shillong and therefore, I am again yet to complete my

tenure of posting in CUSTOMS/BIVISION., . v

contdoo 002/-



That Sir, it is understood, that my husband
Shri D. Bhattachar jee, Supdt. has been transferred to
Shilleng and perhaps only on that ground I have alsag

been transferred from Moreh to Shillong.

That Sir, in the year 1999 I sufferad from
severe illness and I am sti}l under medication. fly
health, I am afraid, will not permit me to stay in

@ place of high altitude like Shillong.

That Sir, under the circumstances I may kindly
be retained at my present place of posting i.e. Morech
L.C. Station and for this act of your kindness I shall

remain ever grateful to you.

Yours faithfully,

Sd/=-

Advance Copy & ( Smt. N. BHATTACHARIEE )
: INSPECTOR
Submitted to the

) LAND CUSTOMS STATION
Commissioner of Customs

MOREH,
N.E.R. Shilllong fer favour

of his kind consideration.
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-’ GOVT. OF INDIA L/ ( 3
' MINISTRY OF FINANCE 6\
DEPARTMENT OF REVENUF. :
OrFiC E OF THE C(_)MMISSIONEK OF CLUSTOMS
"~ NORTH EASTERN REGION
SHILLONG =~ 793 001

VIA EACSIMILE \

» £7(#)
¢ NO. 1I(3)1B/ET/ICC/CELL I5H/2000/ 17677 :

To.
The Deputy/ Assistant Commissionar
Customs Division __ .- - B

| Sub- immeadiate release of Inspecturs /| Sepoys vide order No. 198/2000
dt 16 12 2000, 272001 gt 22.1.2001 4/2001 gt 2212001 and

5/7001 dt 16.2.2001

™

Plegse refer to iha Transter Orders stated above which have been issued
from Customs | iqrs. Othice. shilong

In this regard, & &m directad to inform you that Commissioner of Customs.
N C.R., Shillong desires thal ali the officers named ir: the atove orders are to be relieved
immedately. if not already relieved. Moreover. all the representations Tacoved after the
issue of Order No. 18/2000 and 4/2001 stands disposed off with the issue of subsequent A '
Order nos. 212001 dt. 29 1.2001 and 6 / 2001 dt. 16.2 2001,

Status report on the above is to be submitted to this office by
20.3.2001 by FAX. —_

_ You are also requested to inform this office as to whother the Irspecto:s
named at 'Annvexule-l Fave jomned their duties of not, and if they have alrgady joined. a
copy of their jeining repont is 10 he forwarded to this office immediately.

Enclo:- As above. ‘ Yours faithfully,

P e
(Vs Rez%)
Deputy Commissioner(P&I)
Customs Headquarters
N.ER. :::: SHILLONG

) .
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] I¥ THE CENTRAL AIMINISTRATIVE TRIBUNAL
Agd e wl - | , S
i '1 0.+ NO. 117 OF 2004 &
. Seti. H. Bhattacharjee s
e R
v ‘ - - . e
' : s
. Union of India & Ors. \
o = &nd -
L In_the matter of :
N Written Stetement submitted by the
if respondents
i‘ The respondents beg to subnit the written
‘ 1 statement as follous
i

1. That with regard %o pare 4.2, the respondente

beg to state that there iz no violation of prolessed norms \/
by ithe respondent as the transfer guidelinesempower him to W
order a premature transfer of an executive officery on
administrative needs or compassionate grounds. It may be /
mentioned here that the applicant had approached the res-
pondent for her posting at ¥ Moreh with the view and

intention of leading normal family life with her husband

who is serving in the Departmenf a8 Superintendent and

was then posted at Moreh. Accordingly in view of the

Govermment policy in force her case wes considered and she

| vas posted at Moreh in the month of April, 1999 to join her

husband « However, the applicant‘’s husbend Mr. D. Bhattacharjee

Superintendent was transferred from Moreh to Shillemg vide
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-2e
Order No. 18/2000 dated 15.12.2000, fMmerefore, imview of
existing transfer policy and in consideration of appliecant 's
earlier reduest,the respondent dy impugned order No. 19/2000
deted 1501242000 transferred the applicant to Shillong with

a view to accomodate both husband and wife in the seme station.

2e That with regard to para 4.3, the respondents
beg to state that the applicant‘s allegation that she has been
diseriminated in matter of posting and transfer is not only
baseless but also unfounded. As per exieting policy of transfer
~ the guidelines regarding posting of spouses in the same station
were to be followed as far am practicable and if conditioms
pernit, they are to be invariably adhered to. It may be
mentioned here that the applicent joined L.C.Se Moreh on
50,0 .1999 and prior to that she was posted at Customs Divisio-
‘nal office, Technical Branch, Imphal. Tt vas during her
posting at Imbhal, vhich is her declared home town, she appro-
‘ached the respondent to transfer her to Horeh 80 that she could
“ ‘lead normal fampily life with her husband who was also posted
. .as mperintendent st Moreh at that time. As such vhenm the
applicant’s husband was transfered to Shillong by order no.
118/2000 gated 15.12.2000 the respondemt rightly transferred

her 'by the impugned ordet to Shillomg %0 joim her husband.

Do That with regard to para 4 .4, the respondent

beg to state that inview of the facts stated above the applicants
‘élhgat:len do not have any merits and are liable to be dismissed.
is the impugned order of transfer do not violate any statutory

| rules the applicant is not entitled to any relief.
! N
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4, That with regard to para 5.1; the reepaiadents
beg to state that the impugned transfer order was neither \ _
malefide nor vas issued under violation of any mandatory statu-
tory rules the application is liable te be rejected.

5 That with regard to para 6 and 7, the respondents

beg to offer no comments .

6o .~ That with regard to para 8.1, the respondents
beg to state that the applicant is not entitled to any relief
vhatsoever as prayed for, as the impugned order of transfer

neither violatesany statutory rules nor is malafide.

7. That with regard to para 9 a2 the mespondents
on . |

beg to state thatnthe above facts the Hon 'ble CAT is requested

to dismiss the application. "

Verificationeeosceesse



T

YERIFICAZIOR

I, Shri vic\eL e WEXS, DepruTyv CDMM\s’élOME?7

being authorised do hereby verify and declare
that the statements made in this written statement are true
to ay knowledge, information and believe and I have mot
suppreseed any material €acte

And I pign this verification on this 12 th day
Une
of b. 2001 .

VPSS ‘Qo\p
) Declara.nt .
39 I
Deputy Commissioner
o\ gE
CU5 7 . I'IVISION
e 337 Crwvahati



